
I'I
I

I

I

t

Pagc ll
Misc. Crl (Bail) CASE NO, 204 OF 2021

t4-07-2021

C/R is put up before me as the Hon'ble Sessions

Judge is on casual leave on today.

The bail petition No.7271202t dated 05-07-202L UIS

439 CrPC on behalf of accused Ahmed Ali in connection

with Dhekiajuli PS Case No.23Ll202l corresponding to G.R.

Case No.143812021 uls 4571380 of IPC is taken up as the

case diary as called for is received on today.

Heard both sides on the instant petition.

It has been submitted by the learned counsel for the

accused that accused person is an innocent person having

committed no offence as alleged in the ejahar lodged by

the informant so, he is implicated with this case by the

police only to harass him.

Perused the case diary. In the ejahar dated 28-04-

2021 filed by the complainant Sri Jagadish Kalita stating

that on 27-04-202L at night, some miscreants entered into

his house by braking the rod of the window of his house

and took a gold chain, weight 1.5 tola, of his mother

namely Dalimi Kalita when she was sleeping at house.

The accused Ahmed Ali has been arrested on 26-06-

2021 in connection with this case.

From perusal of the case diary it reveals that the

investigation of this case has been not completed till today.

Apart from sufficient incriminatory materials has been
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L4-07-2ozt found against the accused Ahmed Ali. So, at this stage, if
contd the accused is released on bail, the whole process of

investigation of this case will he hampered. Under such

circumstances, considering the gravity of the offence

charged against the accused person Ahmed Ali and the

materials collected by the LO., I find that this is not a case

where the accused person can be relied upon and enlarged

on bail.

Accordingly, the bail petition No.72712021on behalf

of accused Ahmed Ali is rejected'

Return the case dairy.

Misc. Crl (Bail) case is disposed of accordingly.

Inform all concern.
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